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‘and not as President. Is it not con-
trary to the policy of conciliation,
negotiation und arbitration?

Shri T. T. Krishnamacharl: It is
such a lot of jumble of words that I
do not know what reply I should give.
1 can only say ‘No'. (Interruptions)

Me. Speaker: ‘No’ is the reply.

Shri B. K. Gaikwad: May I know
whether it is a fact that the labour
leader, Shri Khedgikar had been to
Pelhi and tried his best to see the
Labour Minister and the Finance
Minister and settle the dispute?

Mr. Speaker: The same question is
being put. Shri Nath Pai put the
same Question.

Shri Nath Pai: But the Minister con-
cerned refused to give the answer.

Shri B. K. Galkwad: May I know
whether the Minister concerned refus-
ed to see the labour leader?

The Deputy Minister of Labeur
(Shri Abid All): I may submit that 1
met him in the Central Hall and one
hon. Member opposite suggested that
he should meet us and discuss this
matter in detail. I gave him an ap-
pointment with the consent of the hon.
Member opposite at 5-30 in the even-
ing. But he did not come to meet
me.... (Interruptions.)

Mr. Speaker: Order,
Pillai.

Shri Anthony Piliai: What is the
difficulty experienced by the Govern-
ment in the matter of referring the
dispute to arbitration to a Tribunal?
It may be that the Government con-
siders the demands unjust....

order. Mr.

Mr. Spesker: Order, order. No argu-
ments in this matter. The hon. Mem-
ber put a question: what are the dif-
cultics in the way of this matter being
referred to arbitration?  (Interrup-
tions.) Order, order. Let there be some
decorum and order here.

Shri T, T. Krishnamachari: When
these demands were sent up to the
Government by the Manager, it was
indicated to him how they could be
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dealt with, what were the demands in
which the Government would be able
to meet the workers and what wepp
the demands which the Government
would be able to consider. There are
certain matters in the Security Press
which it is no use referring to arbitra-
tion. ‘We are not in a position to
accept the question of placing =a
watch and ward, the seniority or the
question of superseding the Works
Committee in the manner that was
suggested. Some of the demands
made are such as could not be decid-
ed by arbitration considering the
particular nature of the Press. So far
as I was concerned, 1 asked the Mana-
ger to indicate that any reasonable
demand, made, would be considered.
For insiance, a demand like furnish-
ing houses forthwith to all these peo-
ple is a thing which obviously cannot
be met even by warbitration. The
nature of the demands are such that
quite a number of them could not be
dealt with even by arbitration.
(Interruptions.)

Mr. Speaker: We go to the next
item. There are two short notice ques-
tions.

SHORT NOTICE QUESTIONS AND
ANSWERS

Indo-Pak Canal Waters dispute

+
S.N.Q. TDr. Ram Sabhag Singh:
No. 7. | 8Shri N. R. Munisamy:

Will the Minister of Irrigation and
Power be pleased to state:

() whether talks were recently
held in Delhi between World Bank
representatives and representatives of
India and Pskistan on agreement
relating to aed hoc transitional ar-
rangements for a further period; and

(b) if so, the outcome of those
talks?

The Minister of Ivrigation and
Power (Shri 8. K. Patil): (2) Yes, Sir.

{b) As 2 result of prolonged dis-
cussions with the parties, the Bank
representatives have informed them-
selves fully of the views and require-
ments of both sides in coennection with
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the proposed agreement for ac hoc
transitional arrangements for a fur-
ther period. No agreement has yet
been reached. It is believed that the
Bank would continue its efforts to

sacure an agreement.

‘Dr. Ram Subbag Singh: Is it true
that the World Bank representatives
have told the Indian representatives
that storage of water in Bhakra canal
would be a hostile act against Pakis-
tan?

Shri 8. K. Patll: They gave the
Indian representatives to understand
that any storing of water in 1958 as
it is going to be would be very much
objected to by Pakistan.

Dr. Bam Subhag Singh: May 1
know whether the World Bank re-
Ppresentatives ulso told the Indian
Tepresentatives that India must pay
the construction cost of the link canals
to Pakistan?

Shrli 8. K. Patil: There has been
such a demand made, since 1955, twice
and the World Bank itself had reject-
ed it. This time also such a demand
has come from Pakistan that India
should pay for the link canals—not
only for the construction but even for
their operation.

Dr. Ram Subhag Singh: May I know
whether in view of such demands by
Pakistan, 1t will be useful for India
10 carry on this negotimtion with
‘World Bank representatives and Paki-
stan representatives?

Shri B. K. Patil: We should not
<come to any hasty decision in a matter
like this since the World Bank has
‘been using its good offices and the
co-operative work both by India and
Pakistan is still in progress.

Shri N. R. Munisamy: May I en-
qQuire whether the hon. Minister will
throw better light for further under-
standing of where exactly the differ-
ence lies between the standpoint of
Pakistan and the standpoint of India
keeping in view of course the Bank’s
1984 proposals and also whether the
<iscussion has been held separstely or
Jointly?
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Shri 8. K. Patll: This question, Sir,
is confined at present, t0 ad hoc transi-
tional agreements and not the whole
question of the dispute, and here the
difference is, as I have stated, that for
those ink canals that have been con-

Shri N. R, Munkamy: Sometime
back the hon. Minister stated in this
House that no supply of water wil
be made to Pakistan if no dues are
paid. May I know what is the pre--
sent position as regards that?

Shri 8. K. Patil: I never made a
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